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‘CORMM ¢ HON'BLE MRXULDIP SINGH, VICE CHAIRMAN.

© Ashish Kumar verma, aged about 22 years, son of Late Sri
Ram Gopal Verma, Resident of Houss No,'123, Bahadur Nagr,
P .3&Kotwall, Distt. Lakhimpur Kheri.

eeos Applicant
By : Mr.Narender Gupta, Advocated
Versus

14 Union of India through Secretary
Financa, New Delhie

2 Chief Commissioner of Incame Tax;
Ash&k Marg, Lucknowe

30 Dyve Commissioner (Headquarter) Incame Tax,ﬂ'“
Ashck Marg, Lucknow.

4. Incane Tax Officer, Ward No.1
Lakhimpur Kherid

o oo Respondents

By : Mr.Raj Singh, Proxy Counsel far
Respondents, :

O R D E _R(ORAL)

kULQl@ SINGH, V¢

The applicant has filed this O.A. pleading tht his
father Ram Gopal Verma, while working as Pariv;:shak Grade II
in the offic of RNo«4, died on 18.5.1999, leavinQ the family
in penurye. The applicant made an application for appointmant
on canpassionate grounds on 1J12.1999« Since he did not recelive
any reply.‘ff he filed another representation and ulﬁ:‘imately on
5432004, the respondent no.3 infarmed him vide letter
54362001 (Annexure:A-l), that no vacancy is available either in
Gromp ‘D' or inGrasp '@’ and similariids the position in other
cadres alsoe He was further infamed that if any vacancy
arises in qut;ré the application of the applicant fa canpassio-
nate appointnent shall be comsidereds Thereafter since no respon-
se was caning farward fram the respondents, the applicant has

filed the present OeAe inter-a ia, for issuance of direction
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to the respondents to appoint the applicant on Class III post under

' the rules oOn compassionats appointment.

2+ The OesAe is being contested by the respondents." They
have filed a detailed reply.

3+ Learned counsel for the parties have been heard ahd
recad exaninedd

4. Learned cOinsel far the respondents has submitted
that now as per the latest instructions if the vacamcy is not
avAailable far a period of 3 years, then the case fa appointment
on compassionate grainds is to be closed and in this regard
he has referred to the latest instructions copy of which is
enclosed as Annexure SR-4, wihich is @ clarification to the
earlier Memo issued by the DOPY on the subject'of canpassionata
appointment. It provides tidt the maximum time far which a
case of an employee for considering him far employment on

will
compassionate grounds mamxbe  three years subject to the

condition tiet the prescribed committee has reviewed and certi-
fied that the pemurious condition of the family et the end of
the Ist and 2nd year, is not goods After three years if it is

not possible to offer to the applicant the appointment on
conpassionate grounds, it will not be consicered againe A perusal
of the paracraph makes it clear that & particular canmittee

has to consider the case of an empk® ‘applicant at the end of

Ist and 2nd Year whether the family is in indigent camdition.
However, by the letter dated 5432001 the applicant was simply
informed that there is no vacancy with the department and as and
when the vacancy becames available,"; the case ofthe applicant will
be considered in future. There is no reference as to vhetber
the Canmittee has cmsidered the pepwrious condition of the
family o nots In view of tlﬁs?::rgin& that the respondents

camot be allowed tO sit.over the matter endlesslye

5. In view of the abowe discussion, this OCohe merits

acceptance and it is allowed.‘;? The respondents are directed to

S
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consider the representation Of the applicant dated 14062004
\(Ama:u‘re A=11) and pass a reasmable and speaking order on the
hY ' "
same in accordance with the instructions issued by the DPT,
withir:a period of three months from the date Of receipt of
t ' '
copy of thig order + No costs,' C
' V)
(RULDIP SINGH)

November 5 .:ii'20 04,
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